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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCIH, NEW DELHI

Original Application No. 582/2025

IN THE MATTER OF:
Jagdish Chandra Saini

...Applicant

Versus
State of Harvana & Ors.

...Respondent

Status Report of Joint committee in compliance of Hon'ble NGT order dated 28.1 1.2025.
1. Background

The matter in the original application in OA No. 582 of 2025 regarding pollution in the
historical Kavamsar Lake located in the ¢ity of Hansi Haryana, by dumping sewage and dirty
water of the city into it and causing environmental crisis, as alleged by the applicant in the
letter petition. The applicant has also mentioned in the petition that *The continued discharge
of such polluted water into the historic Kyamsar Lake is a violation of the environmental

protection laws of the State of Haryana and the directives of the Hon'ble NGT”.

It was observed by the Hon’ble NGT at Para 04 of the Order dated 28/11/2025 that *“*Prima-
facie, the avermenis made in the application raise substantial questions relating to environment

arising out of the implementation of the enactments specified in Schedule-I to the National

Green Tribunal Act, 2010.

Besides impleading various Government agencies of the State of Haryana as respondents, the
Hon’ble NGT vide order dated 28/11/2025 (Annexure-1) constituted a Joint Committee
comprising representatives of the Central Pollution Control Board (CPCB), Haryana State
Pollution Control Board (HSPCB), and the District Magistrate, Hisar, with the directions to
visit the site, look into the grievances of the applicant, verify the factual position, and take

appropriate remedial action by following due course of Law.

The Joint Commitiee was directed by Hon'’ble NGT to file the Factual and Action taken Report

within one month.
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v Status of the Complianee of the orders of Hon'ble NG I:
1t was directed by the Hon'ble NGT 1o:

. : . . " : ' ution

i Constitute a Joint Committee comprising representatives of the (,enll:al Pﬂ”d tlh

Control Board (CPCB), Haryana State Pollution Control Board (HSPCB), an C
District Magistrate, Hhsar;

. Meet within two weeks:
k. Undertake visits 1o the site;
Iv.  Look into the grievances of the applicant;

v.  Verity the factual position and take appropriate remedial action by following due course
of law, and

vi.  File the report within one month.

The status of the compliance of the orders of Hon’ble NGT as on 22/01/2026, is submitted as

follows:

2.1 Constitution of the Joint Committee: .

Based on the nominations received from the concerned departments, a Joint Committee

Comprising of the following members was constituted:

i.  Dr. Narender Sharma, Regional Director, CPCB, Chandigarh (Nomination received on
10.12.2025) (Annexure-2)

ii. Sh. Rajesh Khoth, SDM, Hansias a representative of District Magistrate, Hisar
(Nomination received on 17.12.2025)(Annexure-3)

iii.  Sh. Kapil Singh, AEE, HSPCB Hisar Region (Nomination received on 10.12.2025)
Annexure-4)

2.2. Site Visit/Inspection:

The Joint Committee inspected the site at and around the Kayamsar Lake, Hansion 16.01.2026,
as per meeting/visit notice issued by the Nodal agency (Annexure-5). The petitioner/applicant
Sh. Jagdish Chandra Saini and the officials of stakeholder departments namely Sh. Sanjeev
Tyagi, Excpulive Engineer, PHED, Hansi and Sh. Vicky Kumar, Executive Engineer,

Municipal Council, Hansi, were also associated during the inspection. Copy of attendance
sheet is attached as Annexure-6.



YA Obseryations made Iy the Joint Committee during site inspm:timl:
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Nayamsar Lake, The detail of quantity of legacy waste 1s yct 10 be provi
Hansi.
. The fresh solid waste was also observed to be dumped adjacent to the Lake.

into Kayamsar lLake and
ge points

. The untreated sewage was found efMuent is actively Towing _
also stagnated around the lake. The Committee identified two main dischar
from where this efiTuent is entering the water body.

' i : : : ) the
v, There are no measures taken to prevent entry ol wastes including cow dung 1nto
lake.

The photographs taken by the Joint Committee during inspection are attached as Annexure-

Fa

3.0. Submission of the Joint Committee:

i.  The Joint Committee was directed by Hon'ble NGT to visit the site, look into the
gricvances of the applicant, verify the factual position, and take appropriate remedial
action by following due course of Law.

ii.  The Joint Committee visited the site and the concerns raised by the applicant in the
petition were found to be factually correct.

iii. However, the information requested by the Joint Committee before inspection from
the stakeholder departments including i) Drainage Map of the area clearly indicating
storm water, sewage and other drains; ii) Sewage generation and mechanism of
treatment and utilization of treated sewage and iii) Details of Municipal Solid Waste
generation and management/disposal is awaited.

iv.  Further, for taking remedial action following due course of Law, information regarding
action taken by various agencies including HSPCB, MC, Hansi with regard to the
violations observed by the Joint Committee regarding sewage connectivity, sewage
treatment, legacy waste and Solid Waste Management Rules is required.

In view of the above, it is humbly submitted that the above status report of the Joint Committee

may kindly be taken on record and the prayer of the Joint Committee for grant of 02 months’
time for submission of final report may kindly be considered.

The Joint Committee will abide by further directions of Hon’ble NGT in this matter.

V o@\“‘\m

Kapi . AEE, Rajesh Khoth) ICS, Dr. Narender Sharma,
Regional Office, HSPCB, = SDM, Hansi. Regional Director, CPCB, Chandigarh
Hisar Region

Date: 22/01/2026



Annexure R-1

Item No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.582 /2025

Jagdish Chandra Saini Applicant
Versus

State of Haryana & Ors. Respondents

Date of hearing: 28.11.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

Applicant: None for the applicant.

Application is registered based on a letter petition received by post

ORDER

1 Mr. Jagdish Chandra Saini, resident of 519/2, Samadha Mandir
Road, Ramlal Colony, Hansi, Hisar, State of Haryana has sent by post the
present letter petition dated 13.07.2025 to this Tribunal, which has been
treated and registered as Original Application No.582/2025 for exercise of
suo-moto jurisdiction as per judgment of Hon’ble Supreme Court in
Municipal Corporation of Greater Mumbai vs. Ankita Sinha and

others 2021 SSC Online SC 897.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“fAVe- Sied FERYY [@HFT T F9R GRYG, gId GaRT RAaRST @ UgT FT
7GT It OfAgTiAe FAHAT el # S0 9gMAd #el qalarvi

Hehe YaT et FT I Fhafed! Fcd H Vet aRY
X X X X

fAdger & & eRIoT & Cfdgifae &rdl WeT F HXFIAF ERIET
FATHET el adAiT # TFAaF T Tendias 39T &7 g9 S 6t &1 e
TR [T  F98 9RYE g7t o Jrgdgeiierar 3 galavofr et a3t
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AT #Iged I IHdpeldl Fd §U 37 CIdgi@® el &I 9g18a Fxe FHT
N Fc 7 3E &1

577 EGIEYE @397 GTHT T 797 GRYE gTET UaY & Hiaker d Aifetdl
FT TGT SRIGT Gil, F3T b HIET 39 Fiel #H 3Te7 @ &1 §% 39 Fohcd
& IRT9IT & Fihice Stel Hid A [a9el gl ST 78 &1 Tt Apl argHsH H
garer et g et & 3 Aemer S dar g 7 & s@d Vidgias e @
HIETeT & @aRT dar &g =ar &
farely 3eala@HIT:-
[T ST [T $1 [GFHGRT #HlegeT & gl OF drenrsl a1 sl &
HIARFT STor FI fAFrdt T 3fels aur & gl aret Sor FHIFT H A
FT GG AIR IGAT §iar &1 @ 39+ 39 F1H H FdTRGIE @ W 39
Sher & AT G 3Rl H 9PR & TaT Tl F7H F ST T 57
wmmmﬁmﬁd;¢;f; FAT 39T & S FAFEGIET 37T 3
EIIAT ATAFIRTT FI IR [TFAGRIAT, FIEAFUIAT & TR AT T TA
&1 57 ter 3F IfARFT Fer FI [FFHT FT 3T Fis T 3T gat/=7 aran
3ifEdcad & 8T &1
Jgt T 79 gRYe, gTET & &l GFHT ATl Gl UgT FI Alfoldl T T
Tl feRaY 39 3fel # Jalled #xe FT FHcd H 1341 &1
TRUITH F&T39

ITE-GIF & T FT, ol H TG TGS ol GIed FXd 4| 379
qTeld TRI3H FT U &3 HERT U Ig SHlel| 36 aRI RY dgd & Vfdgas
T T FRF T ga¥ ae AGE &1 FT 3% Hfeacd & 2 o gve
daT 1T ST YT &1 HIANT el [dvFd glet & 3ga! oracr # FRide d@at
F Ber @& &1 59 T F TGrE FTor A F gardt ofFAk Fr SRAR g
ft1 ofdgTla® sfiel FT GIRTEIG® dqele ¢ §IdT ST ¥6T &1 6% Tla
Sellel il H e GFR @ AIMBT F 99 H HEGE F FEA A
GFHTHF 5T Setad T GRT d@=1 &9 &1

VfaeTAF FIHE el H 57 PR & 9518 ol F faRc] 316l
AT EREAVT AT & GAIGRUT HEIVT Hlegell d AlAAT NGT & fagei i
3987 T 3ot &/
FeT: H9d [Rdgar & [ Rwfaf@a arm ov g Gama d7 #F F91 F
1- Of3gif@% Sfter H 16 ST IET JIaT, Sgitell GiA Ud FeR- F dchier
A GlARETT I
2- GIIEROAT 3H IR & [GFAGR @@ / sfa#FmRal & fawger
SHITAIcHS Frdls I S
3- OfAETIAF FIAFHE Sel & FETUT, JeRGEIR & FIGIFT 8 [3RIT #ret
JISTAT AIR FX [FTeaaT a1 3
4- Cfggria® sl & HIARFT STel [H#IHl qUlell 1 Gof: Tle AT Sl

gH e g A8l f3varm & f&F 319 AR UgY 3@ Ufdsi@w i,
qIIGIOT F Tl T SA-lad H 3T HIHG F& ABRAT F eFiT A & T
F5 T PRIN HGH 301491/ Il AERATH UeX ¥ fod H Frefed) T HEY

FI g Ghsed Hl HAAGE 1o/
X X X X”
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3. English translation by the Registry of the above quoted relevant part
of the letter petition enumerating grievances of the applicant reads as

under:

“Subject:- Regarding stopping the illegal act of Public Health
Department and Municipal Council, Hansi of polluting the
historical Kyamsar Lake by dumping sewage and dirty water of
the city into it and causing environmental crisis.

X X X X
It is requested that Kayamsar Lake, the cultural heritage of the
historic city of Hansi in Haryana, is currently suffering from
political and admiunustrative neglect. The Public Health
Department and the Municipal Council of Hansi, displaying
insensitivity and disregard for all environmental requlations, are
committing the heinous act of polluting this historic lake.

The Public Health Department of Hansi and the Municipal
Council of Hansi are dumping dirty, stagnant water and garbage
from the city's sewerage and drains directly into this lake. This
misdeed 1s poisoning the surrounding natural water sources.
Furthermore, a foul odor is emanating into the atmosphere and
germs are also being cultivated. This has threatened the
existence of the historic lake.

Special Mention:

The Public Health Department, which 1s responsible for draining
excess water from such ponds and lakes before the monsoon
season and for preparing arrangements for the drainage of water
accumulation caused by excessive rainfall, has neglected its
duties and has effectively eroded the already robust measures
in place to protect this lake and prevent any sewage from
entering it. This demonstrates the irresponsibility and lack of
efficiency of local Public Health officials. No proper management
structure exists to drain excess water from this lake.

Not only this, the Municipal Council, Hanst has also committed
the misdeed of continuously flowing the dirty water of the city
drains into this lake by constructing a concrete drain.

As a result,

The people living nearby obtained clean, fresh water from wells
and taps. This lake was a major source of water for their
livestock. Numerous historical and religious monuments and
beautiful ghats surround it. Now, their very existence is being
threatened. Poisoned underground water is causing its quality to
deteriorate. The clear waters of this lake were once teeming with
migratory birds.

The ecological balance of the historic lake is being destroyed. The
proliferation of various pathogens in its polluted and toxic water
is increasing the risk of infectious diseases spreading to the
surrounding settlements.
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The continued discharge of such polluted water into the historic
Kyamsar Lake is a violation of the environmental protection laws

of the State of Haryana and the directives of the Hon'ble NGT.
Therefore, you are requested to kindly take immediate
cognizance of the following demands:

I- Ensure immediate prevention of the dumping of dirty, toxic
water and waste nto the historic lake.

2- Take disciplinary action against the departments/officials
responsible for this environmental crime.

3- Prepare and implement a special action plan for the
conservation, restoration, and beautification of the historic
Kyamsar Lake.

4- Restart the drainage system for excess water from the historic
lake.

We not only hope but also believe that you will take swift, strong,
and effective steps, considering the seriousness of this matter, to
protect our city's historic lake, its environment, and the public
interest. Otherwise, the city residents will be forced to resort to
legal action and struggle for the city's welfare.”
4, Prima-facie, the averments made 1n the application raise substantial
guestions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act,

2010.

ST In view of the averments made in the application, we consider it
appropriate to have responses of (1) Additional Chief Secretary (ACS),
Environment and Climate Change Department, Government of Haryana;
(2) District Magistrate, Hisar; (3) The Executive Otfficer, Municipal Council,
Hansi; (4) Executive Engineer, Public Health Engineering Department
(PHED), Hansi; and (5) Haryana Pond and Waste Water Management
Authority through Member Secretary who are impleaded as respondents
no. 1 to 5. The Registry 1s directed to prepare and attach memo of parties

to the application and i1ssue notices to respondents no. 1 to 5.

6. In view of the averments made 1n the application, we also consider
it appropriate that a Joint Committee be constituted to verify the factual

position and take appropriate remedial action. Accordingly, we constitute
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a Joint Committee comprising of representatives of Central Pollution
Control Board (CPCB); Haryana State Pollution Control Board (HSPCB);
and District Magistrate, Hisar and direct the same to meet within two
weeks, undertake visits to the site, look into the grievances of the
applicant, verify the factual position and take appropriate remedial action
by following due course of law. The HSPCB will be the nodal agency for co-

ordination and compliance.

7. Factual and Action taken Report by the Joint Committee and

replies /responses by the respondents may be filed within one month.

8. List on 28.01.2026 for further consideration.

0. A copy of this order be sent to the Member Secretary, CPCB; Member
Secretary, HSPCB; and District Magistrate, Hisar by e-mail for requisite

compliance.

Arun Kumar Tyagi, JM

Sudhir Kumar Chaturvedi, EM

November 28, 2025
Original Application No.582 /2025
R
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° 1/23/26, 4:10 PM Gmail - Nomination in the matter of OA No 582 of 2025
M Gmall Hisar Region Hspcb <hspcbrohr@gmail.com>

Nomination in the matter of OA No 582 of 2025

Narender Sharma <narendersharma.cpcb@gov.in> 10 December 2025 at 13:07
To: hspcbceoordination <hspcbcoordination@gmail.com>, Hisar Hspcb <hspcbrohr@gmail.com>
Cc: hspcbms <hspcbms@gmail.com>, DIKSHA RAI <diksharai.cpcb@gov.in>, svijaysaini99 <svijaysaini99@gmail.com>

Sirs,

This has reference to Hon'ble NGT Order in OA No. 582 of 2025 dated 28/11/2025, whereby Hon'ble NGT
has constituted a Joint Committee comprising of representatives of Central Pollution Control Board
(CPCB); Haryana State Pollution Control Board (HSPCB); and District Magistrate, Hisar, to verify the
factual position and take appropriate remedial action and with the following directions:

To meet within two weeks,
Undertake visits to the site,

Look into the grievances of the applicant,
Verify the factual position and take appropriate remedial action by following due course of law.

This is to inform that Dr. Narender Sharma, 9814004377, narendersharma.cpcb@gov.in, has been nominated by the
Competent Authority of CPCB, as a member of the Joint Committee.

HSPCB being the nodal agency in this matter, may initiate further action, to comply with the orders of Hon'ble NGT.

Regards,

Narender

https://mail.google.com/mail/u/0/?ik=16beb0b60a&view=pt&search=all&permmsgid=msg-f: 1851106004157 18566 2&simpl=msg-f: 1851106004 157185662 1/1
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Annexure R-3 & R-:

Noting File
Sub: Request for Constitution of a Joint Committee for Monitoring of
historic Kyamsar Lake, Hansi — In compliance with Hon’ble NGT
Order dated 28.11.2025 in OA No. 582/2025 titled Jagdish
Chandra Saini vs. State of Haryana &Ors.
Ref: Hon'ble NGT Order dated 28.11.2025 in OA No. 582/2025.
The operative part of the Hon’ble NGT order dated 28.11.2025 in OA
No. 582/2025 is reproduced/ summarised below for kind perusal: -

» The application is based on a letter petition raising serious grievances
regarding pollution of historic Kyamsar Lake, Hansi due to alleged
discharge of sewage, waste water, and solid waste by Public Health
Department, Hansi and Municipal Council, Hansi. The petitioner
highlighted contamination of natural water sources, foul smell, breeding of
pathogens, deterioration of groundwater quality, ecological imbalance,
disappearance of migratory birds, and public health hazards.

« The Hon'ble Tribunal held that the averments raise substantial environmental
questions under Schedule-I of the NGT Act, 2010.

« The Hon'ble NGT has directed issuance of notice to respondents including
ACS (Environment), District Magistrate Hisar, EO MC Hansi, XEN PHED Hansi,
and Haryana Pond & Waste Water Management Authority.

« The Hon'ble NGT, vide order dated 28.11.2025, directed constitution of a
Joint Committee comprising:

1. Central Pollution Control Board (CPCB)
2. District Magistrate, Hisar
3. Haryana State Pollution Control Board (HSPCB)
The Committee has been directed to:
e Undertake site visits within two weeks,
Verify the factual position.
Look into grievances of the applicants.
Suggest appropriate remedial action
Take appropriate remedial action as per law.
» File a report through HSPCB (as nodal agency) within one month.

» Next date of hearing before Hon'ble NGT is 28.01.2026.

In compliance of the Hon’ble NGT order it is requested to constitute a

monitoring team with the following members:
1. A representative from CPCB.
2. A representative from your esteemed office.
3. Sh. Kapil Singh, AEE, HSPCB, Hisar.

It is therefore, requested to kindly depute a representative from your office as per
the directions of Hon’ble NGT, please.

v [ W'w“rr A _
- RS
O{b{""_ﬂ{ = b -’L\ g

peep=

Deputy Com ioner

Hisar .
/
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Anngxgre R-5

\‘f I.lI:E Regional Office, Hisar Region

s Fr Haryana State Pollution Control Board v Bl
\ semEtR egional Office: Bays No. B-7, 8, Urban Estate-II, Hisar T 'H{ﬁ
site — www.hspcb.gov.in E-Mail Id- hspcbrohr@gmail.com
No. HSPCB/HR/2025/ 1892-93 Dated: 07.01.2026

MEETING NOTICE: 16.1.2026
10.30 AM at SDM Office, Hansi

To

1. Sh. Narender Sharma, Regional Director,
CPCB, Chandigarh
2. SDM, Hansi

Sub: Meeting Notice in compliance of Hon'ble NGT order dated 28.11.2025
in O.A. No. 582/2025 regarding sewerage and solid waste disposal
issues relating to Kayamsar lake, Hansi.

Ref: Hon,ble NGT order dated 28.11.2025 in O.A. No. 582/2025.

With respect to the subject cited above, it is informed that the Hon'ble
National Green Tribunal, Principal Bench, New Delhi, vide its order dated
28.11.2025 passed in Original Application No. 582/2025. A Joint Committee
has been constituted for inspection comprising Dr. Narender Sharma, Regional
Director CPCB; Sh. Rajesh Khoth, SDM, Hansi; and Sh. Kapil Singh, AEE, Hisar
Region, to verify the factual position and take appropriate remedial action in the
matter. The Haryana State Pollution Control Board has been designated as the
nodal agency for coordination and compliance of the said order.

In compliance with the aforesaid directions of the Hon’ble Tribunal, a meeting
of the Joint Committee along with site inspection at the complaint site has been
scheduled on 16.01.2026, at SDM Hansi Office, at 10.30 AM to be followed by
Site visit.

Therefore, it is requested to kindly make it convenient to attend the meeting

on 16.01.2026 at 10:30 AM, please.
Begi%(ﬁicer

2~ Hisar Region
Endst. No. HSPCB/HR/2025/1894 Dated: 07.01.2026

A copy of above is forwarded to the Deputy Commissioner, Hansi for kind

information, please.
RegMﬁcer

(s Hisar Region
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